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3.9.2001
OA-2275/2001

Present: Sh. Yogesh Sharma
counsel for applicant.

Heard.

Issue notice to the respondents to file reply in
4 weeks. 3 weeks time is given for rejoinder, if any.

On the praver for interim relief-issue short
notice to the respondents returnable in 2z weeks.

List on 15.95.2001.

Meanwhile the status gue as of today shall be
maintained. This interim order will automatically expire
oh next date 1if not'continued again.

" Dasti order.

( DR. A.VEDAVALLI ) { §.R.ADIGE )
Member (J) \ 1 Vice Chairman {(A)
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Membar{J)
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proxy counsel of Shiri
applicant.
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Shri R.C.HMalhotra.,
R.L.Ohawan, for the

proxy counsel of shri

respondants .

garned proxy counsel for the applicant pravs

s granted two weeks to file rejoinder.

on L.11.2001.

nterim order to continue. if anv., till the
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Present : 35h. Yogesh Sharma, counsel for applicant.
Sh. RK.C. Malhotra, proxy for 5h. R.IL. Dhawan,
counsel for respondents.

‘ Applicant's counsel states that he 1s filing
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Iinterim order to continue till the next date of
Mo o~ o mm 2 mm man
ledyL L1y -
4‘4‘.’7’/
o {Dr. A. Vedavallij {3.R. Adige)
% M{J) VC{A)

ﬂ’XWM/rhqwgz

Lishk Fn L o ‘__m_i(/’z

3 -
P “.,p} AN AL R
FN Wl 4 A i
I3 R . *
. i e
g —~
[ sy L2 ORI {;{' 4 e
o e 7 8 - 7 ~
£ . ¢
r e -




"y S b4
L "'z'..‘...r?uj
Presaent:

g

1N

L

3h. Yogesh Sharma prowsy for
Sh. B.B.Raval,
counsel for applicant.

Sh. hﬁu”mulnotna proxy for
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Interim order to continue till then.
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Pregent

: Shri Yogesh Sharma,learned counsel through
proxy counsel Shri A.K.Trivedi,counsel for the
appiicant, -

Shri R.L.Dhawan,learned counse through proxy
counsel Shri R.L.Malhotra,counsel for the
respondents.,

Interim order to continue till that date.

" Govindan &.Tampi ) (Smt.Lakshmi Swaminthan )

Member TA)
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Vice Chairman (J)
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